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CENTRAL ADMINISTRATIVE TSI8LCAL
PRINCIPAL, BhNCH, NEW DELHI

OA NO. 17?O/Z«0i0-

NO,, 539/2003

This the iSth clay of September,, I

HON 81 E SLL \CK. ma jo IRA, MEMBER (A)
HON'BLE Si-C, KULDiP SINGH,, MEMBER CJ I

Const., R a mesh Pal

(PIS No„Z88& ; 503 f

R/0 C 9, 2 5,? ,

Yamuna Vihar,

Oelhi I 10 0 53,

^05

.App11 can t

(By Advocate;. Shi-i Anil Singhal )

Ver sus

1 . Govei"nment of NCI o"f Delhi

through Commissioner of Police,
PoliOS Pleadquarters,,

I„P,. Estate.

New Deii'i,,

2,. . Joint Commissioi'ier of Police,
New Delihi Range.,
I,. P. Estate,
New Dei.,-;i„

2- DCP

East Oiset lot,,

1"! .1. ., Res pen den t:

(By Advocate.. Sinri George Pai"ackeri ,)

..Q R Q E R CO,RAL,i

Bf Sh„ y,. K. Malotra, Mem be i - (A)

CA I /JU/ZUUO was dismissed vide Oi'dei" dated 3, iC„2u(1 .,

Tie present MA-539/Z0U3 has been made by applicant in

df I 77ij/zu0u seeking review of aforesaid oi'der passed i r, Ce

OA In view of the or-der dated 30. 7,, 2002 passed by Pull Benci-;

or this iriPunal in OA--2054/2000 Constable Asha Ra.m i-s. Con,,

of NCT of Delhi anci others. The Full Bench had aiiowed t.,e

OA-n054/,20Uij aiid exonerated tiiS applicant therslr; of al;. I ne-

charges ievelled against him after quashing the impugned

oi-dei-s of pur.ishiTierit and dii-ected that he will be extensed no

Some uene'-'its as were extended to Sushli Kumai ., it ..vcn

also dii-ected tnat suo moto review pi-oceedi rigs be liiitia tet it.
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case syf Const. Ramesh Pal so tiiat the said delinquent is aiso

offerued the same beriefit which has been acooi-tied ifi ts/vsas

OT (toi'TSt. b'Lishil Ktufiar.

Z. A copy of judgment dated 30.7.2002 in OA--Z05t/ZOOU is

annexed as Arinexute id-1 . The pi'eserrt PiA has been moved la. tne-

above background,, Praying that appropriate ordei-s be passed

in view of or der dated 30. 7. 2UU2 in 0A-2U5h /zuiJU.

3. we have heard the learned counsel of boti'i sides., riio

contentions raised in the MA have been reiterated tvy ins

couiisel of the applicant. Leai"ried counsei of tne i-esponten icf

also stated that appi"-opi'late orders be passed by ::ne 'iriCurci,

Oft poiujsai of or dei" dated 30, ?.2002 passed by tne i-Oill Btncri

iri the case of Coiistable Asha Ram ar-e fully applicaole ro for

facts aiid clrcuiTistanoes of the present case. The declsior,

rendered iri the case of Const. Sushil Rumar oi; ! l . i 0. 3 CO 1 ct

OA'-Z05A/dOOO has to be hollowed in terms of the orders of the

full Benci i, Tine or'dei- dated 3, '; 0.2001 in OA-1 7 70/200 i srC'

i'fica ,L ed i in this coi'ctext aind it is oi'dei"ed tinat impLi,i3inec

ordei's dated 12. 1 1 .98 vide which Constable Ramesh r^al ho.O bei:';

i'emovad ri"om service as also the appellate order dated

18. 1 1.99 modifyiriu the puni shrnerrt of removal fi cm sarvic-e v:'

Lm.,:.-., Ld.'d:n: I. L.U i Oi f Cl L U 1" C Of" 0 yeaiCS ci.ppi'Ove:J .S a ," v 1 S;

perrfianerit y roi' a pei'lod oT 0 years ai"e quasried 6n,q set asiSs,,

Applicant shall be exterided the saice benefits whlc. have beer
*

extended to Constable Sushil Kumai .
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Respondents shall pass suitable order in compliance

akive directions within a period of 3 months i i cm me

receipt of oomfounioation of these oi"dei"s,. OA- i //U/Ztuc,

well as MA 539/1003 ai'-e thus disposed of.
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